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OPEN COURT 

CENTPJ..L AD'1INISTRNl'IVE T1UBUNAL , ALLAHABAD BENCH 

ALLAHABAD 

Allahabad : 1a t ed t his 17th day of Octobe r, 2000 

Origina l Applica tion ~lo. 1496 of 1998 

CORAM:-----
Hon ' b le ~r. Ra f iquddin , J.M. 

Hon ' b l e Ar. s . BiS\'IaS , ~-r1_._ 

Puttu La l s/ o Sri •r a sturi 

R/o ~ohalla ~aml a Nagar . 

District Xanpu r Dehat. 

(Sri Satish Dwive di , Advoca t e ) 

•• o .Appl ic3n t 

Ver sus 

1. Union o f India t h r o ugh the Gener al Manage r , 

No r t h - rn Raih1ay , Barod a House , 

New De lhi. 

2. The Divisional Rai l way . Ianag e r, 

Nort he rn Rai lways , Allahabad. 

3. The Divisional Personne l Of ficer , 

No rth 2rn Raihrays, Al l ahabad , 

(Sri Prashant i\1athur . Advoc a t e· ) 

•••• Respondents 

0 R DE R (0 r a 1 ) - -
By Hon ' ble . ir o Ra f iquddin , J. M.!. 

l'ie have hea rd c ounsel for the pa -ties , who agreed 
• 
that the OA may be disposed of by iss uing a direction 

""'-- ~ -~ ~ ~ "t ~ ""'" . 
to the respondents to dispose of t he \ __ · of 

• 

the applicant. The applicant who retir ed on 30- 6-1 996 

as a Gat eman from Raih1ay Service has f iled this OA 

for a direction t o be issued to the respondents to 

pay arreas of his sa l ary includinJ increment and 

other benefits for the period he r emained under 

suspension and a l so t o correct the fixation of his 

pay ana other retirement benefits. The applica nt 
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also seeks payment of overtime al lO\"ance and inte r est 

on the amount due to him . According to the applicant 

h e has submitted representations dated 11-1 2-1 993 , 

28- 8 -1 995 and 07-1-19q7 to the respondent no . 2 but 

no response ha s ht-:e·n n·::: ivoc1 b y the applicant . 

The applicont has also fi led copy of th r~ representation 

dated 07- 1- 1997 as Anncxure- 4 to the OA . 

2 . ~onsidering the fncts of the c ase the r espondent 

no . 3 is directed to dis~~se of the representation 

dated 7- 1- 1997 of the pet itione r by a speaking order 

\vithin a periocl of three months from the date of 

communication of this order . The applic ~nt would 

also enclose copies o f reoresentations dated 11-1 2- 1993 

and 28- 8- 1995 a l ongwith the representation dated 

07-1~1997 to be sub~itted to the respondent no.3 

The OA is disposed of accordingly. There shall be 

no o r der as to costs . 
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